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IN THE CENTRAL ADMINlSTRATIVE TRIBUNAL

. + ERNAKULAM BENCH

0.A No.__ 176 of 1993 .

DATE OF DECISION__24=2-1993 -

.'l’»’lr P Rﬁ;nanan : _ Applicant (s)
Mr ma RaJendran Na1r & : the Applicant
—M_—F"V%ha Adv0cate for the Applicant (s)
_ Versus .
Sub Divisional Officer, ' %ﬁndan(g

“Telegraphs, Kottarakkara & 20

Mr M mchémmed Navaz, ACGSC 'Advo'cate for the:Respolndent (s)

CORAM :

The Hori'ble Mr.SP NUKERJI, VICE CHAIRMAN

. The Hon'ble Mr. AV HARIDASAN, JUDICIAL MEMBER

&

' Whether Reporters of local papers may be allowed to see the Judgement77”’

To be referred to the Reporter or not? [
Whether their ‘Lordships wish to see the fair copy of the Judgement?m7
- To be circulated to all Benches of the Trlbunal7 Mo

JUDGEMENT ' i

5P mukerji;'U.C."

We have. heard the learned  counsel for the pérties 6&

4

this applicatidm in‘uhich'tha applicant, uho according te him

havzng been conflr%ed temparary status as casual mazdoor has not

< : s bub:n;?ﬂ@modmw\ &

been regularlsed despxte hls prav;ous ‘service of 10 yearse His
‘ . -
contention is that persons junior to him,have been regularised.
In this bqnnecfiqn,&ﬁe representations at Annexures-II1 and IV
submitted by him have not yet. been replied to. The learned
counséﬁsbrasumption is’ that the applicant was overlooked Por

regularisation on the scere that a part of his casual service .

wasfggndéred when he was below 18 years of age.
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2. . When the case was taken up for admission, the learned

- counsel for tﬁe'parties agreed that the apﬁlicatian can be

disposed of with appropriate directions regarding disposal of
the reprasentétiansaf the appiicant at Annexures-III and IV,

/

3a In the above circumstances, we admit the applicatioﬁ and
& Aame with UhK dvadien & wobmdil 2 & diopose 9y . & »
dispose of the,applicant’'s representation: at Annexure-I1II({trans~
| % ‘ . N
lation) dated 8.4.1992 and the representation at Annexure-IV -

dated 11.1.1993 by a speaking ordér within a period of tue

months from the date of receipt of a copy of this order. The

applicant will be at liberty to approach the appropriate, forum,
. [ ‘
if so advised and in accordance with law, if he is aggriewed by

the outcome of his representations. There will be no order as

te costs. : | | o
‘ ).
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(AV HARIDASANY | - (SP MUKERJII)
JUDICTAL MEMBER VICE CHAIRMAN
| 24-2-1993
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